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IA/ORDER

This assessee’s appeal for assessment year 2008ris@s against the
Commissioner of Income-tax (Appeals)-09 Kolkatardey dated 06.06.2019 passed
in case No0.33/CIT(A)-9/Wd-31(3)2015-16/Kol, involg proceedings u/s. 147 r.w.s.
143(3) of the Income Tax Act, 1961; in short ‘thetA

Heard Shri S.L. Kochar, representing assessee lamd&yanta Khanra, senior

departmental representative appearing at the Rel®nbehest. Case file

perused.

2. It transpires during the course of hearing tihat assessee’s sole grievance
canvassed in the instant lis challenge correctoes®th the lower authorities action

disallowing purchases o0R1,62,536/- since involving bogus invoices from
Maharashtra based suppliers. Learned departmemia@sentative emphasises that the

DGIT (Inv.), received information from Sales Taxpg2etment, Govt. of Maharashtra
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highlighting the impugned fake invoices scam. Tlesegssee on the other hand
vehemently pleads that the corresponding salesfdbe concerned purchases already
stand accepted in the assessment itself. Learnedseb fails that merely because
sales are accepted, it does not amount to provamyigeness of the purchases in
issue. This tribunal’s co-ordinate bench’sDeepak Ramchand Teckwani vs. Income
Tax Officer, Ward-2(1), KalyahTA No0.3029/MUM/2017 decided on 19.09.2018
also holds in the very fake invoices scam that aulyss profit @ 12.5% has to be
added in case of the alleged fake invoices. | tbezefollow suit and direct the
Assessing Officer to restrict the impugned additodr®1,62,536/- to that @ 12.5%
only. Necessary computation shall follow as per.law

Learned counsel is fair enough in not pressingaksessee’s former grievance

challenging validity of re-opening.

3. This assessee’s appeal is allowed in above terms
Order pronounced in open court on 12/02/2020
Sd/-
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